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BAIDYA NATH PD. SINFR) APPLICANT,
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Yrs, - -
THE UNION OF INDIA & O3, : RESPONDENTS,
COUNSEL FOR THE APPLICANT, : SHRI 5.K.3INGH,

C 0O R A N

HON'BLE MR. N.K,VERMA, MEMBER (ADMINISTRATIVE)

(ORDER DICTATED IN OPEN COURT)

HON'BLE MR. NoK,VERMA, MEMBER{A):

This is an application for quashing the
punishment order datad 24.10,1994 by which the appli-
cant has baan punishad uwith the raductien in rank
from Inceme-~Tax Officer te that of Inspsctor of Incema-
Tax, Th2 applicant had filad an appsal against that
order as per Annsxura-A/28 on 16,12,1994 but thz res-
pendznts have not so far disposed ef thz2 same. The
applicant has alse praysd for crogssing th: Efficiancy
Bar w,e.f, 01,02.1986 and ppom@tion to the grade of
Asstt, Commissionsr, Incomé—Tax. During ths course of
argumants, learned ceunsel for theeabplicant, 3hri 3.K,
Singh prayad that the apolicant will be satisfied if

the Court could direct the respendents to dispose of

the statutory appesal filad by him in Decembar, 1994

which is panding with respendants for nearly 18 months.

. In visy 0% the limite?ﬁrayer of the applicant, the

0.A, is disposed of at the admissien stage itsslf

with direction to ths respondants te disposs eof the
' frem the dats

appsal ef ths applicant within tyo months
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of receipt of this order, The applicant will b= at

libarty te file a fresh O.A, in cass his apolicatian

Wb

5 : (N.K.VERMA)
3KJ- , : . MEMBER(A)

is net favourably decided,



